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OPEN crum· 

IN THE CENTRAL ADrv,INISTRATIVE TRJ8lJ'JAL,AddJ ,bench 

A llabahad 

DA TED: TH IS 111 E 3dTH DAY OF SE f-TEf.,BER 1997 

Coram : Single ~\ember bench Of 11on•ble Noc .D.S.Baweja A~~ 

ORIG lNA L A PF LICA T ION NO • 997/97 

S r i Kunv.•ar La 1 s/o late I.abha Ram, 

Ex-Guard .N .Rly Headquarters Grade •A• 

Speical, Morada bad- - - - - - - - - - - - - -Applica nt 

C/A Sri R.S.Cjha 
Versus 

l • Union of India through the Genera l Manager, 

lleadquarters off ice, f'?ortrern Railway , 

f\lew Delhi . 

2. The Divisional Railway Manager, 

Divis ional office,Moradahad.N.Rly., 

3. Presiding 0fficPr, Central Go"t.Indu stria l 

cum labour court, Kanr ur .- - - - - - - - -Respond snts 

Sri. • • • • • 

ORDER 

By:,, Hon'ble Mr'· D.S.B§weia Ar.\ 

This appliration has been filed a s a n appeal 

against the order Of the Presiding Offic er,Centra l Govt 

cum labour court, Kanp 1J.r dated l '~ll.1996 in lCA No . 304 

of 1 994. Invie w of the law laid d O¥Jn by th~ Hon 1ble 

Supreme court in the c ci se of K. P.Gupta V/s Controller 

of lT intinq a nd Sta tionery AIR 1 996 SC 400 and the 

rece nt decision of the constitution be nch of the Apex 

Court in the case o L.Chandra Kunar V 1s u.c .I. 1997 

SCC(l.s.S) 577, tlie Tribunal has no jurisrf iction to 

e ntertain the a rpea l on the award given by the Indus­
trial Tr ibuna 1. 

? • Invi~w of this postition, theO .A. is not main-

tainable b9f ore t'1 is Tribunal a nti the same is dism i s sod 

a ce or ding ly. 
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